MINUTES oOF THE _VC MEETING ~NO.08 (2022.53 OF EXPORT FACILITATION
_Q_E_OMM&__[ITTEE E_FﬁC_JLIEJgQ.Q_N_ _3§4L£Q%2_A_T 03:00 p MLUQYQQB_HMAH&&W__. DELHI

Meeting No.0g (2022-23) of EXIM Facilitation Committee (EFC) held in virtual mode
under the Chairmanship of Dr. Sunji] Kumar Bansal, Adqr DGFT at 03:00 PM on 28.1 1.2022,
Vanijya Bhawan, New Delhi to consider the applications for export of ‘restricted’ items

2. The following member attended the meeting:-

i Dr, Aastha, Tepresentative from Department of Anirma] Husbandry & I)airying
ii. Shri Himanshy p. Pandit, Assistant, Safety and Security Studies Division, Department
of Atomic Energy
iii., Shri Vinod Kumar, Technical Officer, MoEF&Ce (SuU Divisionj

In attendance:

I She Tirumala Venkatesh K, Joint DGET
ii.  Shrisk Mohapatra | Deputy DGR
iii.  Smt. Pratibha Kumari, Deputy DGET

3. Altogether 206 applications WEre considered by the EFC, out of which 66 cases were
approved including 19 cases on post facto basis, 38 cases were rejected & closed angd
T¢maining 102 cases have been deferred dye to want of comments/NOC from the concerned
administrative Ministry/ Department o information from the applicants, The decision of the

DEPTT. OF AGRICULTURE AND FARMES WELFARE (DDA&FW) (Seed &
Trade Cases)

S Name of the Item Description Decision of EFC / remark
Firm receipt of
application

11QRXEXLAPI’I.Y0018604-OA i
M22



a.Tectonal
Teak) Seeds

Grandig
SRI

FORESTRY




Deferred §y. to  non
furnishing of affidavit by the
firm(as prescribed  jp Trade
Notice No. 35 dated
25.10.2018).

The application Was  approved
Ol ex-post factg basis in EFC

neeting no. 07 dated
BABA BHOLE 18.10.2022 on the basis o
HQRXEXLAPPLYOOOOOCH 1AINon Basmati Rjee

10 BHANDAR] M5 Paddy Other than|03.06.2022 Comments/ NOC received from,

TRADERS seed quality

DoA&FW vide Q.p No 1
79/2020.S.D.IV[P)[Item No. 1)
dated 13.10.2022 for export o
10000 MTs Non Basmat; Rice
Paddy (other than seed quality)
to Nepal by M/s Baba Bhole
Bhandari Traders.

Export authorization i yet to be
issued.

17.06.2022

i No.
159/2022.S.D.JV(279THEXI
M—Export—29)
04.11.2022

NUX VOMICA Comments / Noc from
DoA&FW(Tradc Division), ag

desired by  seed division,




application wag forwarded 1,

trade divisign by email dated
19.10.2022.

HQRXEXLAPPLYOOOO 1708A
M23

29.08.2022

vide O.M No 1
79/2022.8.D.1v(B)(ltem No. 29)

HQRXEXLAPPLYDOOO 1720A
M23

BIOSCIENCE
PRIVATE
LIMITED

Hybrid Rice (Paddy)
INH16019 Seeds

PATEL SEED HQRXEXLAP}’LYOOOO 1805A
COMPANY M23

18

ONION SEED 15.09.2022

DoA&FW




CHEERAKUZ

PATEL SEED[H QRXE

M23

JHORXEXLAPP].

XLAPPLY0000 810A

ONION SEED

ONION SEED

Y000018144 CASHEW
SEEDLING

NU”

15.09.2022

15.09.2022

Deferred due

comments

/

to




(Nephrolepis
cxaltata)

MANGO (Mangiferg
Indica)

MANGO (Mangifers,
Indica)

MANGO (Mangifer,
Indica)

ELVET APPLE
(Diospyros blancol)

WATER APPLE
(Syzygium
samarangense}

NJAVEL (Syzygium
Cuminj)

RAMAPPLE
(Annona squamosa
samarangense)

ALL SPICE (
Pimenta racemose)

ACK GUMLESS
{/\rtocarpus
hetcroph_yllus]

BILIMBI (Averrhoa
bilimb;)

AVACADO (Persea
americana)

MALAYALAN APPLE
(Syzyglum
Samarangense)

ACK (Artocarpus
heterophyllus

HQRXEXLAPPLYOOOO]887Aonion sceds nasi 5 -
- = and[27.09.2022

RICE| 29.09.2022

SEEDS 27pog



LIVE PLANTS,
REE
PELTOPHORUM
INERME, z1z1pHys|06.10.2022
SPINACHRISTI],
HIBISCUS
TILIACEUS

COTTONWOO HQRXc

XLAPPLY00001 9214
D M23

HQRXEXLAPPLYOOOOIQ34AN0:1 Basmoti Rice

Paddy (Other tha
seed quality)

Paddy (other than seed quality)
to  Nepal by M/s

Phonex
Enterprises,

vide

79/2022.8.1).IV(P}(1tcm No. 03)
dated 25.11.2022 for export o

09.10.2022

SAI HQRXEXLAPPLYO{)OG] 972A|Non Basmoti Rice

Paddy (Other than|
sced quality)

OM Noi-
1 SS/2022.S.D.IV(P}(2?9th




31

RASI g EEDS,
PRIVATE
LIMITED

HQRXEXLM’PLYOOOU 18974
M23

HYBRID
SEEDS

RICE 19.10.2022

19.10.2022

23.10.2029

PADDY[p7. 10.2022

APProved on  the basis ¢
Comments/ NOC received from
DoA&Fw vide oO.m No 1-
1 58/2022.S.D.IV{P}{2?8th

EXIM ‘Expoﬂ.—fi.S}} dated
04.10.2022 for Export of 15 M
Hybrid rice seed to Bangladesh
by M/s Rasi Seeds  Private
Limited.

comments from
DoA&FW

OM Noi1-
157’/2022AS.D.IV[P)[27th EXIM
Export—39} dated 06.09.2022 for



APProved on  the basis ¢

Comments/ NOC received from

DoA&FW vide QM No 1-

79/202 £ B
PPLYOOOOQOSQA Non-basmati Rice- 9/2022.8. ey

Paddy (other than/01.11.2022
secd quality)

SHIV. SHAKTIHQRXEXL A Mitem No. )
38 TRADERS M23 dated 251 1.2022 for export o
1200 MTs Non  basmati rice|
Paddy (other than seed Quality)
to Nepal by M/s Shiv Shakti
I'raders.

JAY HQRXEXLAPPLY{)OOOQOSBA N

39 M23

ux Vomica dried
seeds

}!QRXEXLAPPLYOGOO?.OG 1AINon-basmat; Rice-

M23 Paddy (olther than
seed quality)

(other than seeq quality)
to  Nepal by M/s Om

IQRXEXLA

PPLYOOOOQOGSA Non-basmati Rice

Paddy (other tha
seed quality)

the
comments/ NOC rece;

vide

Non basmati rice
paddy (other than seed quality)
to Nepal by M/s Tridev Foods,

Al MATA DIHQRXEXLAPPLYOOGOQO&ﬁANon—basmati Rice-

M23 Paddy (other than
seed quality)




o
Comments/ NOC received from

DoA&FW vide
HQRXEXLAPPLYOGOGQO(S'/A Non-basmati Rice-

Paddy (other than
seed quality)

HQRXEXLA

PPLYOOOOQO'C’)SA Non-basmati

HQRXEXIAPPLYOOOOQOGQANonmbasmatz' Rice-
M23 Paddy (other than|

seed quality)

S







paddy (other than seed quality)

HQRXEXLA,

PPLYOOOOQOSQA Non-basmatj
M23

79/2022. S.D.IV{P){Itcm No. 24)
Rice-

Paddy (other thap dated 25,11.2000 for export o
seed quality)

20000 MTs Non basmati rice

11.11.2022

I-]QRXI«IXLAPPI.YOOOOQOQ LAINon-basmati Rice
M23 Paddy (other than|

seed quality)

paddy (other than seed qu
to  Nepal by M/s




APProved on  the basis ¢
Comments/ NQC received from

NAC @I OBA DoA&FW vide o.M No 1.
FOoDs “QRXEXLAPPI.YOOOOQIOGANon--basmati Rice . [1972022.8.D.v(P)item No, 29,
59 PRIVATE M23 Paddy (other than[12.11.2022 |dateq 25.11.2022 for export o
ced o B
LIMITED sced quality)

5000 MTs Non  basmati rice,
Paddy (other than seed quality)
to Nepal by M/s Nac Global
Foods Private Limited.

APProved on  the basis o
Comments/ NOC received from
DoA&Fw vide Q.M No 1-
79/2022.S.D.1V(P}{Item No.

HQRXEXLAPPLYDOOO? 101
M23

AlNon-basmati Rice
Paddy (other tha
seed quality)

on basmati rice
paddy (other than seed quality)
to Nepal by M/s sri Bala

vide OM nNo 14
79/2022.8.]).1V(P](Item No. 17)
dated 25.11.2022 for export o

to  Nepal by M/s Chandan
Enterprises.

14.11.2025



SAI HQRXEXLAPI’LYOOOOQI2OA Non-basmati Rice

M23 Paddy 18.11.2022

Rice-
Paddy (other than
seed quality)

18.11.2022

RICE)[51 4 1.2022
OTHER THAN
SEED QUALITY

(NON
BASMATI  Ricp)
OTHER THAN,
SEED QUALITY

21.11.2022

S

ARJUN
TRADERS

comments
DoA&Fw

comments/ NOC received from
DOA&FW  vide OM Noi1-
159/2022.8.D.1V(P)279th

I—iQRXEXLAPPLYOOOOQ 137A
M23

Y. PADDY - BRAC23 11 2025
L14(RXML-22)

HORXEXLA
M23

Basmati Rigel
g > ~
HORXEXLAF PLYO00021424 in Hiisk (Paddy or24.11.2020

M23 Rough) Other than
Seed Quality,




received
vide

received
vide o.M No L-

WHEAT BRAN

received
vide

I‘IQRXEXLAI’PI.YOOGOO4S4A :
M23

05.08.2022

10.08.2022

received from
DoAH&D  vide OM NolL-
110102(1)/10/2021-Trade (E-
18315) dated 21.10.2022
wherein export of 10000 M1
Wheat Bran to B

WHEAT BRAN 16.08.2022

anglade




recommended  due

to)

the
received from
DoAH&D vide O.M No L-
I10102(])/10/2021--'1‘rade (E-
18315) dated 21.10.2022
herein export of 10000 M-

29.08.2022
WHEAT BRAN

Deferred dye to  want o
comments / NOC from DoAHD

received from
DoAH&D vide oO.M No L-

110102(1)/10/2021-Trade (E-
18315)  dated 21.10.2022

A

WHEAT BRAN

received from
DOAH&D  vide OM NolL-
110102(1)/41/2022 Trade (-
21460) dated 03.11.2022
herein ¢xport of 10000 M

06.09.2022

HQRXEX LAPPLY00001784A FROZEN BOVINE,
M23 SEMEN

08.09.2022




the
Commentg received from
vide

received from
DoAH&D vide O.M No -
]10102(]]/10/2021 Trade (E-
18315) dated 21.10.2022

the
comments received from
DoAH&D vide Q.M No L-
110102{1]/41/2022~Trade (E-]
21460)  dated 03.11.2022

HQRXEXLAPPLYOOOO 1843A
M23

WHEAT BRAN

the  basis
Comments received from|
DoAH&D vide O.M No L-
].10102(1)/10/202]35‘rad0 (E-
18315)  dated 21.10.2022




Wheat Bran to Bangladesh b
M/s Prayas hag not  been

the
Commentg received from

OM NolL-

vide

received
DoAH&D  vide OM NolL-
1]0102(1)/10/2021—’Frade (E-
18315) dated 21.10.2022

BRAN OF CEREALS 23.09.2022

received
DoAH&D vide o.M No L-
1 10102(1]/10/2021--’1‘rade (E
18315) dated 21.10.2022

ULTRACHAIN J-lQRXEXLM’PLYOGOO 18704
GLOBAL

WHEAT BRAN

the
comments received from
DoAH&D  vide OM NolL
110102(1)/41/2022-Trade (E-
21460) dated 03.11.2022
herein €Xport of 16600 M

HQRXEXIAPPLYUOOO 1871A[Wheat
M23




Rejected o the basis o
Comments received from
DoAH&D  vide OM Nol-

110102(1)/41/2022-Trade (E-

SONAM HORXEXLAPPLY000018724 P00 dated  gayiaom

95 EXPORT M23 WHEAT BRAN 26.09.2022 herein export of 35000 M
Wheat Bran to Bangladesh b

M/s Sonam Export has not

been Tecommended due to|

shortage of wheat bran in the

country,

the
received from
DoAH&D  vide OM NolL-
1 IDlOQ(l]/lO/QDQI-Trade (E
18315) dated 21.10.2022
herein txport of 6000 M
Wheat Bran to Bangladesh b
M/s S.p Enterprise has not
been recommended dye

received

vide

RXEXLAPPI, 000018744
;(293 i WHEAT BRAN

the
comments received
DoAH&D  vide OM NolL-
110102(1)/10/2021-Trade (E-
18315) dated 21.10.2022

recommended due tg
shortage of wheat bran in the,
country.

Rejected on the basis
R B EXPORT

WHEAT BRAN 27.09.2022

comments received from
DoAH&D O.M No L-




110102[1}/10/2021-'1'1"&(1(: (E-
18315) dated 21.10.2022

herein export of 5000 M
Wheat Bran 1o Bangladesh b
M/s R B Export has net been
fecommended due to shortage
of wheat bran in the country,

received
DOAH&D  vide OM NolL-
1IO]O2(]J/10/2021-—Trade (E-
18315) dated

WHEAT BRAN

basis
Comments received

from,

vide

WHEAT BRAN

the basis
comments received

DoAH&D  vide OM NoL.
110102(1)/41/2022-Trade (E-
2]460] dated 03.11.2022

HQRXEXLAPPLYOOOO 1885A
M23

WHEAT BRAN

LIMITED

INDIAN
EXPORT
SERVICE

HQRXEXLAPPLYO(}OO 1888A
M23

104

the basis ¢
comments received
DoAH&D  vide OM NoL

WHEAT BRAN




110102(1)/41/2022 Trade (-
21460) dated 03.11.2022
herein export of 5000 M
Wheat Bran to Bangladesh b
M/s Indian Export Servie has
not been recommended dye to

shortage of wheat bran in the
country,

the

received from,

received from
DoAH&D  vide OM NolL-
I]OIOQ{])/41/2022-TradE (E-
21460) dated 03.11.2022

WHEAT BRAN

received
DoAH&D vide O.M No L+
]JO]O2[1J/4]/2022—Tradc (E-

21460) dated 03.11.2022
wherein

recommended due tg
shortage of wheat bran in the

M/S B,
108  |exporrs

comments received
DoAH&D  vide OM NolL-
110102(1)/41 /2022-Trade (E-
21460) dated 03.11.2022
herein




110

111

112

Wheat Bran to Bangladesh b
M/s B.B Export has not been
recommended due tg shortage
of wheat bran in the country.

received from)

vide
(E-
03.11.2022

WHEAT BRAN

the
received
DoAH&D vide O.M

1 10102[1]/41/2022—Trade

from
No L-
(E-

G.M.ENTERP HQRXEXLAPPLYOOOO]QOQA PA960) tigue 92.11.2029
WHEAT BRAN 30.09.2022 'wherein
RISE M23
M/s G.M Enterprise hag not
been recommended due to
shortage of wheat bran in the
country,
Rejected on  the basis
comments received from|
DoAH&D  vide o.M No L~
110102(1)/41/2022-Trade (&
SUBIR . < 21460) dated 03.11.2022
SHELLAC PORKEXIAL ot WHEAT BRAN 30.09.2022 wherein  export of 9000 MT
ENTERPRISE el Wheat Bran to Bangladesh b
M/s Subir Shellac Enterprige
has not been recommended duye|
received
HIRLEOR DOAH&D  vide OM oL
INDUSTRIES HQRXEXLAPI’LYOOOO1915Asamplcs dry padd 04.10.2029 1]0102(1)/41/2022~'I‘rade (E-
PRIVATE husk 21460)  dated  03.11.2009

LIMITED




received from
vide O.M No L-
110102(1)/41/2022-Trage (E-

21460) dated 03.11.2022

11.10.2022

HEAT BRAN 20.10.2022

I {QRXEX].APPLYOOO02004!\
M23 WHEAT BRAN

H QRXEXLAPPLYOOOOQO 11

28.10.2022

comments / NOC from DoAHD

HQRXEX]J\PPLYOOOOQO’%SA SOYABEAN BRAN|
M23

01,11, 9005 Deferred dye to  want o
(NON SEED)

Comments / NOC from DoAHD

12.11.2022
comments / NOC from DoAHD




GAA

TRADING HQRXEXLAP}’LYOOGOIE 104A

o - . [Peferred dye to - warit o
123 ENTERPRISE |yog WHEAT BRAN 12.11.2022

comments / NOC from DoAHD

Deferred due to  want o
comments / NOC from DoAHD

124 12.11.2022

Deferred dye to  want o
comments / NOC from DoAHD

1330005

heat Bran 21.11.2022

Deferred due 1o want
YAMA comments / NOC  from
. MoEF&CC (SU Division). The
RIBBONS 65_ application is unde
128 BOWS INDIA tration of WL Division
2 = for leftover quota of 19 MT o
PRIVATE Propagated origin) red  sanders wood  in lo
LIMITED form(ariiﬁcia[ly propagated
sourced from Government ¢
Andhra Pradesh.
YAMA
Red sanders wood
RIBBONS & st :
HQRXEXLAPPLY00000383Alin log  form| APDiCAtion - hode
129 BOWS INDIA 19.06.2022 [consideration
PRIVATE ropagated origin) red  sanders  wood in
LIMITED B form(artiﬁcially propagated
sourced from Government ¢
iAndhra Pradesh,
gon SANDERS Deferred due 1o want o
M K WOOoD IN eomments . /' NGOG from
LOGFORM AND MoEF&CC (SU Division). The
INTERNATION = g application is unde
AL REALTY[TQRXEXLAPPLY00000461A[ROOTS OBIAH\EDOV.O?.2022 consideration of WI, Dieper
130 PRIVATE M23 FROM for leftover quota of 19 MT o
ARTIFICICALLY red sanders wood in log
LIMITED GROWN TREES form(artificially propagated )

sourced from Government o
Andhra Pradesh.

FROM PATTALAND




RIED SANDERS
WooDn N LOG
LONG cCYCLE| HQRXEXLAPPLYOOGMSQQA FORM  OBTAINED 17.09.2022 Deferred dye to  want g
131 |cuenna; M23 FROM  ARTIFICIAL' 09" coruments / NOC from M/o
ORIGR & EF&CC (SU Diy)
PATTALAND
RED SANDERS
WOOD IN]
LOGFORM AND,
LONG cycLE IIQRXEXLAPPLYOOOOlSQ?A ROOTS OBTAINED 18.09.2022 Deferred due to want
132 CHENNAI M23 FROM -09.2 ;t;‘mmcnts / ' NOC from M/o
ARTIFICICALLY CL (8L Div)
GROWN TREES
FROM PATTALAND
e
RSW Logs/Shor
MRL Logs/Roots
e HQRXEXLAPPLYOOOOlQIZA obtained from| Deferred due o want o
133 .[fJ:‘SDSIS)\CIA TES s Sl 002 10.2022 ;:?%Lugémssu ]/). NOC from M/q
Tiruvallur District] ( )
(T.N.)
p——t _ ] et e AR IR 8]
Value Added
Products of Red
- HQRXEXLAPPLYGOOOQOISA > , [Deferred due 14 want o
134 ) M23 Sanders 22.10.2022 comments ;/ NOC from M/o
MANIVANNAN i EF&CC (SU Div)
b ] b ]
(Ozone Cell)
-——-_._______—-—_..______‘
CONVERGEN
CE S ; ;
CHEMICALS HQRXEXLAF PLYGOOOOO()BAHexaﬂuormsoprcpd 19.04.2022 [Deferred due i want  of
135 M23 nol information from the firm.
PRIVATE
LIMITED
_________________________———.______
Based on  the comments
received  from M/o EF&CC
(Ozone cell) vide OM
No. 11/11/2009 dated
07.11.2022 rt license wag
MARINE HORXEXLAPPLY000012324 , o ke
136 SOLUTIONS |M23 HALON 2402 13.08.2022 issued to the firm with the
: approval of Chairman EFC on
post-facto basis
EFC has approved the case on




138

139

GUJARAT

MICALS
LIMITED

TR

GUJARAT
FLUOROCHE
MICALS
LIMITED

140

GUJARAT
FLUOROCHE
MICALS
LIMITED

SRF LIMITED

FLUOROCHE HORXEXLAPPLY000

HQR)(EXIAPPLYGOOO 1896A
M23

M23

HQRXEXLAPF‘LYOOOO 1917A
M23

MONOCHLORO DI
FLUORO METHANE
(REFRIGERANT

NON-FEED STOCK

HFC-125

Monochloro

01916A|R-142R (1-Chloro-1 i
1 -Diﬂuoruethanc]

04.10.2022

Difluoro Methane|
0% 4 3 01928A((Refrigers t R-22
HQRXEXLAPPLY0OOO Al(Refrigeran 07.10.2022
M23 OR HCFC-22) (for
Non Feedstock
uses)

04.10.2022 27.10.2022

on ex Post facto basis,
—._..___———-—._*_____

Approved op the basis of
comments/ NOC received from
M/o EFCC (Ozone cell) vide o.M
No. 11/4/2023-0C dated
17.11.2022 for export of 5500
MT Monochloro i
Methane  for non-feedstock|
applications to Customers in

countrics  namely, Bahrain,
Brazil, Egypt, Iran Islamicg
Republic Jordan, Kenya,

cell)  vide

11/17/2018-0c

export

EFC has approved the case

Based on the  comments

M/o EF&CC
(Ozone cell) vide o No.
11/22/2022-0c dated
28.10.2022 license
Wwas issued to the firm with the
approval of Chairman EFC on
post-facto basis

received from

export

EFC has approved the case

on ex Post facto basis.

Approved on  the
comments/ NOC received from
M/o EFCC (Ozone cell) vide o.M
No.

Methane  for non-feedstock|
applications tg customers in

countries namely, Bahrain,
Brazil, Egypt, Iran Islamic
Republic, Jordan, Kenya,
Kuwait,

Leba:non,Mauitania,Nigeria,Ima
n, Qatar,Saudi Arabia,South
Africa, Thailand, Turkey, United
Arab  Emirates and Vietnam
(Article-5 countries
signato




GUJARAT

FLUOROCHE [HQRXEXLAPPLY000019292
141  |wcais M23

LIMITED

Monochloro
Difluoroe Methane
HCFC22) (for Non
Feedstock

i

Monochlorg

Methane
(Refrigerant  R-22
(OR  HCFC-2 2) (for
Feedstock)

Difluoro

Monochloro
Difluoro Methane

HCFC22) (for]

e e

GUJARAT

FLUOROCHE HQRXEXLAPPLYOOO()193OA
142 |yicars M23

LIMITED
S e j

GUJARAT

FLUOROCHE [HORXEXLAPPLY00001931 A
143  lwicas M23

LIMITED

GUJARAT

FLUOROCHE [HQRXEXLAPPLY00001943A
144 hicais M23

LIMITED

Feedstock uses)

ASAHIKLIN AK.295
(HCFC-225 ca/cb)

(Refrigerant R22 OR 07.10.2022

I:
07.10.2022 |

(Refrigerant R22 OR| 07.10.2022

e U

10.10.2022

°n  substances that
ozone layer by M/s
Fluro chemicals Ltd

deplete,
Gujarat,

Pproved on the basis o
Commcnts/ NOC received from
M/o EFCC (Ozone cell) vide O.Mm
No. 11/4/2023-0C dated
17.11.2022 for ¢xport of 1984 5

MT Monochlore Difluoro
Methane  for non-feedstock
applications to customers in
countries namely, Bahrain,
Brazil, Egypt, Iran Islamic
Republic, Jordan, Kenya,
Kuwait,

Lebanon,Mauitania,Nigeria,[ma
n, Qatar,Saudi Arabia,South
Africa, Thailand, Turkey, United
Arab  Emirates and Vietnam
(Article-5 countries which are
signatory of Montrea] Protocol
substances

basis o
Comments/ Noc received from|
(Ozone cell) vide o.M
3 11/4/2023-0C dated
17.11.2022 for ¢xport of 3000
MTs Monochloro
Methane (Refrigerant
ICFC-22) (for Feedstock) onl
0 customers in
namely, United
angdom,Germany,
lJapan, United States of Americ
and  Singapore, which are
signatory of Montreal Protocol
on substances that deplete the
ozone layer by M/s Gujarat
Fluorochermicals Limited.
PpProved on

Monochloro Difluoro
Methane (Refrigerant R-22 o
HCFC-22) (for Feedstock) onl
o customers ip countries|
namely, United

Kingdom,Gcrmany,
[Japan, United States of America
and Singapore, which  are
signatory of Montral Protocol on
substances that deplte
0zone layer by M/s Gujarat
Fluorochemicals Limited.

Based
received from
(Ozone cell)  vide

11/22/2022-0c

the comments,
M/o EFs&cc
O.M No.
dated

on




LIMITED
GUJARAT

146  |vicars M23
LIMITED

GUJARAT
FLUOROCHE

147 LIMITED M23

GUJARAT

148 |wvicaLs M23
LIMITED

NAVIN

149 INTERNATION|M23
AL LIMITED

FLUOROCHE [ IQRXEXLAPPLYOOOO] 945A

MICALS HQRXEXLAPPLYOOOOI 946A

FLUOROCHE HQRXEXLAPPLYOOOO 194947

Refrigerant Gasg R-
110A (Refrigeran
Blend R-4104)
(Blend R-32-50% g

R-125-50%)

Blend R407C

HFC-134A

P e G|

FLUORINE HQ RXEXLAPPLY0000 1963A

(REFRIGERANT

MAFRON 22)

Refrigerant Gas R.
107C (Refrigerant

10.10.2022

10.10.2022

10.10.2022

Mono Chloro
Difluoro Methane|

R-14.10.2022

22 / HCFC-22

27.10.2022 EXPOrt  license
as issued to the firm with the

approval of Chairman EFC.

EFC has approved the case
on ex Post facto basis.

from  M/o EF&cc
(Ozone 'cell) vide o.M No.
11/17/2018-0cC dated
27.10.2022 export  license

EFC has approved the case
on ex Post facto basis.

Based on the  comments
received  from M/o EF&CC
(Ozone cell) vide oy No.
11/22/2022-0c dated
28.10.2022 export  license
as issued to the firm with the
approval of Chairman EFC
EFC has approved the case
on ex Post facto basis
Based on  the comments
received  from M/o EF&CC]
(Ozone cell) vide o.M No.
11/22/2022-0C dated
28.10.2022 export  license

was issued to the firm with the

approval of Chairman EFC

EFC has approved the case
©on ex Post facto basis

Based on the  comments

received from M/o EF&CC)
(Ozone  cell) vide o.M No.
11/22/2022-0c dated
28.10.2022 export  license
Was issued to the firm with the
approval of Chairman EFe

EFC has approved the case
on ex Post facto basis

Approved on  the basis o
comments/ NOC received from
M/o EFCC (Ozone cell) vide O.M

No, 11/4/2022-0C dated
28.11.2022 for export o
1130.475 MT ¢}

MunochluroDichloromuthane Re

B



frigerant R-29 or HCFC-22) FoR
NON FEEDSTOCK applicationg
t0  customers ip countries
namely Bahrain, Egypt, Saudi
Arabia  and United  Arap
Emirates (Article-5 countries
hich are signatory of Montreal
protocolon substances  that
deplete ozone layer) for calenda
year 2022 by M/s  Navin
Fluorine International Limited,
The export by the firm wil be,
subjected to conditiong
stipulated in th ozone depleting
substances (Regulation and
control), Rules, 2000 as|
amended from time to time.

the
comments/ NOC received from
M/o EFce (Ozone cell) vide o.M
No.

Bromofl uoromethan

HQRXEXLAPPLYOOOOS! 1034
M23

c

12.11.2022

Propionate ang|
Duroate) to
Singapore by M/s Curia India
Private Limited.

REFEX

1 IQRXEXLAPPLYOOOUQ 122A
IM23

Deferred due to warnt 0
comments/NOC  from M/o
EFCC (Ozone cell)

Tetrafluoroethane - 18.11.2022

HFC-134a

151

Based on the  comments

received from DAE vide,

cmail dated26.10.2027 expo

rt license wag issued to the

firm

ZIRCOMAT 5
Micron / 325 Mesh
Powder (Ceramig]
Opacifier)

LAPPLY00001847A 22.09.2022 [rt license was issued to the firm

ith the approval of Chairman
EFC.

EFC has ap proved the case



- Powder (Ceramie
Opacifier)

5
Micron / 325 Mesh)
Powder (Ceramic

HQRXEXI..APPLYO(JOOOQQ81\ 99 % Grade pure
: 3 01.08.2022
white Silica Sandg

of Textiles
a. MANMADE FIBRE
STAPLE
CHAINSTITCH
WALL  HANGING

(QURANIC
o CALLIGRAPHY)
KASHMIR ;ggexmxmp RLADOOODISOAL s AREA  5.06(08.05.2022
CREATION

SQUARE METERS

b. MANMADE FIBRE]
(VELVET) WALL
HANGING
(QURANIC
CALLIGRAPHY)

TOTAL AREA 3.80
SQUARE METERS

on
from

Deferred due 1p want  of
comments/NOC  from M/o
Culture,

o
159

ADVAITH JOBBING
BIOFUELS HQRXEXLAPPLY0000 1747A PURPOSE OF
LIMITED V23 03.09.2022

BIODIESEL (FAME)

N

of Petroleum & Natural Gas

Rejected on  the basis ¢
comments received from MoPNG
vide oM No. P-
12019[11)/18/2020—Supp1y (E-
33857) dated 07.11.2022
Wherein export of 3000 M’

biodiesel to Denmark by M/s
Advaith Biofuels Limited has
not been recommended in view
of National policy on

biofuels,2018 wherein export o




biodiesel is not allowed.

160
No. P-
12019(11}/18/2020~Supp1y (E-
33857 dated 07.11.2022
ADVAITH h ,J
BIOFUELS  HQRXEXLAPPLY00001900A FATTY ACID e et of 000 M
LIMITED M23 METHYL ESTE biodiese
(BIODIESEL)
biodiesel is not allowed.
Miscellaneous Apr lications
161 Used/Scrap
Fishnets, Cast]
Nylon, Hard Waste, Deferred due 1o want g
1 5 \
S G P INDIA ES:I;XEXLAPPLYOOGOO 224 in form of 1umps,29.04.2(}22 comments from M/o EF&CC)
Scraps  or an (HSM Division)
other articles|
made of Nylon
RS
162 PEBBLES, Deferred. The applicant hag
P P SINGH s b ked f aki
. H RXILX.].J\PPLYOOOOO[sEZSA o i cen asked a reason for m 11 g
STONE AND MSS GRAVLL‘ OF25-06-2022 an application for non-restricted
COMPANY MARBLE item and the information from
the firm is awaited.
163 P e Deferred. The matter has been
taken up on file. Firm has been
CHARCOAL i
HORXEXLAPPLY00001 132A gglomerated, O requested to furnish documents;
AND ENERGY] 10.08.2022 < .
PRIVATE M23 coconut shell as per M/o EF&CC (SU Div)s
e O.M No. 5-30/2022-SU dated
LIMITED
16.09.2022.

164 Cobalt alloy solid Deferred. The applicant has
Kf;g‘;gs“c& scrap  nominallyf been asked a reason for makin
METALS ﬁg?XEXLAPPLYOOOOI786A 61% Cobalt 9% 09.09.2022 [an application for non-restricted
PRIVATE Chromium 28% item and the information from
LIMITED Molybdenum the firm is awaited.

i = ]

165 Deferred. The applicant hag
BEIL : T been asked a reason for makin

Printed Circuitf
INFRASTRUC HQRXEXLAPPLYOOOOISOQA I = 15.09.2022 [an application for non-restricted
TURE M23 Boards Shredded e e & e ded % "
LIMITED item an € information from
the firm is awaited.
e
166 Deferred. The applicant  has
been asked a reason for makin
SHANUS HQRXEXLAPPLY00001901 A MUSTARD SEED 29.09.2022 [an application for non-restricted
IMPEX M23 item and the information from
the firm is awaited
N




167

Deferred. Firm has been asked

IRENDRA

hivpermsns HQRXFJXLAPPLYOOOOIQQOA Specification T sgia to furnish certajn documents g
PANSARA 23 el b information which ig awaited
from the firm.
168
SCOMET Category and
-5 - &
17.11.2022 applicant hag been informed to
apply in SCOMET module,
169 Deferred. EFC has desired to
HQRXEXLAI’PLYOOOOIQ??A ‘ 15 obtain reason from the firm fo
M23 bk
176 1)Friable Chrome|

ore  with  grade
greater than 479
Cr203. FOB Value

derived afte
deduction o
Export

Duty. Values
shown are

4Pprox.Quantity is
in WMT(+/ 10%)
Deferred. Further development
el ST ORXEXI APPLY00002081 A in the policy of Chrome ores g5
IMINING M3 R 09.11.2022 [in the policy o ome ores
LIMITED awaited.
2)Friable Chrome
ore with grade lesg

than 47% Cr203

.FOB Value
derived after]
deduction o]
Export
Duty.Values
shown are
Approx.Quantity is|
in WMT(+ /-10%)

Raw Human Hair App lications

= S UNPROCESSED Deferred. The Matter has been|
E )
]}V[SB % SSORTED 14.07.2022

171

taken up on E-file.

Documents from the firm are
still awaited.




WASTE

MERCHANT

174 100%
UNPROCESSED
HUMAN HAIR
SREE VIKASH (UNWASHED)
HAIR HQRXEXLAPPLYODOOIGMA GRADE-B-
i 24.08.2022
ENTERPRISE [M23 (HUMAN HAIR
s UNWORKED,
WHETHER OF
NOT WASHED OF
SCOURED)
175 Human Hair
d wheth
W HORXEXLAPPLY000017585 [“PWorked whether,
INDUSTRIES M23 or not washed or 05.09.2022
LIMITED scoured : waste of
human hair
176
S.L.V HAIR
ENTERPRISE HQRXEXLAPPLY000018284 UNWASHED IRisegEs
M23 HUMAN HAIR L
s
Josesie nos o IR
77
SHILPA HAIR HORXEXLAPPLY000018424 WASTE OF 21,89 5075
ENTERPRISE M23 HUMAN HAIR sl
S
178
ABD OASIS}IQRXEXLAPPLYOOGOIQ1 1A |[UNWASHED 01.10:2005
IMPEX M23 HUMAN HAIR i
. e e o
179
ROJ HQRXEXLAPPLYO0O00 19244 UNWASHED 06.10.5092
ENTERPRISE [M23 HUMAN HAIR ik
feee 0 S
180 HORXEXLAPPLY000019354 UNWASHED OFi0.2022

M23

€Xport of 5000 Kgs raw human
hair was issued to the firm with
the approval of Chairman EFC.

EFC has approved the cage
on ex Post facto basis

Deferred. Documents found
deficient, Necessary
Documents from the firm are
still awaited.
Deferred. Documents found
deficient, Necessary
Documents from the firm are
still awaited,

Based on the approval received

on  e-file export license  for
C€Xport of 58840 Kgs raw human
hair was issued to the firm with

the approval of Chairman EFC.

EFC has approved the cage
on ex Post facto basis

Based on the approval received
on  e-file export license  for
eXport of 1000 Kgs raw human
hair was issued to the firm with|

the approval of Chairman EFC .

EFC has approved the case
on ex Post facto basis
Based on the approval received

on  e-file export license for

cxport of 16156.63 Kgs
human hair was issued to the
firm  with the
Chairman EFC

raw,

approval o

EFC has approved the case on
cx Post facto basis

Deferred. Documents found
deficient, Necessary
Documents from the firm are
still awaited,
Deferred. Documents found



R.C.ENTERPR M23
ISE

HUMAN HAIR

deficient, Necessary
Documents from the firm are
still awaited.

Based on the approval received

on  e-file export license  for|
C€Xport of 71073.82 Kgs ra

07.10.2022 |human hair was issued to the

approval o

182
an waste hair 14.10 2029 hair was 1ssued to the
on post-facto basis
EFC has approved the case on
ex Post facto basis
=il
183 ‘PProved on  the bagis 0
criteria framed in EFC Meeting
M-D.ENTERP [ HQRXEXLAPPLY00001957A UNWASHED fted 28.03.2022 on_export o
14.10.2022 |Human hair, The Committee
RISE M23 HUMAN HAIR has decided to issue export
license to M/s M.D Enterprise
for export of 1000 Kg of raw|
human hair.
184 SUPREME Rejected. The applicant  vide
8 U‘ % - IIQRXEXLAPPLYOOOO1965A UNWASHED ... [file
OVERSEAS M33 HUMAN HAIR | 1#10.2022 0. HQRCOMMSUB000349684
TRADERS M23 dated 14.10.2022 hag
withdrawn this application.
e e RS
185 Deferred. The document
AL-HADI HORXEXLAPPLY000019594 UNPROCESSED evidence of the firm towards
’ HUMAN HAIR 14.10.2022 €Xport  proceeds are being
ENTERPRISE M23 IUMAN HA cxamined for approval,
e R
ZE LXLAPPLY0O0001 0] R'etd.ThL’alicatvidc
186  |oxizen HAIRlHQRXEXIAPD Y00001980A WA 16102092 [Relee edamd B i ris
TRADERS M23 : . e
withdrawn this application,
= e
187 MAHESH Deferred. The document:
RXEXLAPPLY00001981A : evidence of the firm towards
R s i UNWASHED 17.10.2022 eXport  proceeds are being]
PRIVATE M23 examined for approval,
LIMITED
s [ R
188
Deferred. The  documentr
L.G. HQRXEXLAPPLY00001982A WASTE OF| . 0y [EVidence of the firm towards
v N Eie 17.10.2022 Jexport proceeds  are  being
ENTERPRISE M23 HUMAN HAIR lexamined o approval,

3/

&



189
KABIR HORXEXLAPPLY000019834

ENTERPRISE M23

190
SUHANA

GLOBAL
PRIVATE
LIMITED

HORXEXLA PPLY000019854
M23

191  |shRrEer
RADHIKA

INTERNATION|HQ RXEXLAPPLY00002001 A
AL TRADE|M23

PRIVATE

LIMITED

192

SHREE
SIDHIVINAYA
K TRADERS

e

M/S. SAHEB
AGRO
EXPORT

HQRXEXLAPPLYODOOQ(}O2A
M23

HQRXEXLAPPLYOOOO2049A
IM23

194

ALAM
ENTERPRISE HQRXEX].APPLYDOOOZ?OSQA

M23

195  |yappy
HUMAN HAIR

ENTERPRISE
—_

HQRXEXLAPPLYOOOOZOSSA
M23

196

SK GM
ENTERPRISE

SuEsRaT

SK
ENTERPRISE
S

HQRXEXLAPPLYOOOOQOE)ZZA
M23

197 ;
HQRXEXLAPPLYOOOUQOQ /A

M23

RTHICK
e s = HQRXEXLAPPLYO(}OOEOQSA
ENTERPRISE

Deferred, The document
WASTE OF| evidence of the firm towards|
HUMAN HAIR 17.10.2022 “Xport  proceeds are  bein,

examined for approval,

PPToved on  the bagis o

criteria framed in EFC Meetin
HUMAN HAIR

Human hair,
has decided
license to M/s
Private Limiteq
1000 Kg of raw
PProved on

criteria framed

UNWORKED AND 17.10.2022
NOT WASHED

to

dated 28.03.2022 on export o

The Committee
issue eXport,
Suhana Globa]
for export o
human hair,
the basis o
in EFC Meetin

dated 28.03.2022 on export o

Human hair.
has decided
license to M/s
International
Limited for exXpo:
raw human hair
Approved on
criteria framed

HUMAN HAIR 20.10.2022

The Committee
to

issue export|
Shree Radhik:
Trade  Private

rtof 1000 Kg o

the basis o
in EFC Meetin

dated 28.03.2022 on export o

HUMAN HAIR 20.10.2022 [Human hair. The Committee
has decided to issue export
license to M/s Shree

Approved on
criteria framed

Sidhivinayak Traders for export,
of 1000 Kg of raw human hair

the

in

basis ¢
EFC Meetin,

dated 28.03.2022 on export o

HUMAN HAIR 01.11.2022 |Human hair, The Committee
has decided to issue export
license to M/s Saheb Agro
Export for export of 1000 Kg o
raw human hair

I fi d hi d

e g Deferred. The ocument

UNPROCESSED & evidence of the firm towards

UNWORKEI) 03]12022 export proceeds are bein

HUMAN examined for approval.

HATRWAST(E)

Deferred. The documentry

UNWASHED evidence of the firm towards

= N HAIR 09.11.2022 CXport proceeds are bein

M examined for approval.
[ — .

Approved on  the basis o

criteria framed in EFC Meetin

e J dated 28.03.2022 on export o

Unprosed ”um“m”,“,zozz Human hair. The Committee

Hair has decided tg issue  export
license to M/s SK GM
Enterprise for export of 1000
Kg of raw human hair,
Deferred.  The document
cvidence of the firm towards

HUMAN HAIR 12.11.2022 fexport proceeds are  beip
cxamined for approval,

100% HUMAN]Q_]LQOQQ Deferred. The  documentr

HAIR UNWORKED

evidence of the firm towards



( CRADP}B, GOLI) Proceeds gre
i for

i 67 0 5 2022 export Proceeds
examined for

Y

{UNPROCESSED)

2022

2022

OXIZEN HAI HQRXEXLAPPLYOOOOQ 126A evidence
export

HQRXEXLAPPLYOOGOQ 130A

ENTERPRISE [M23 NN e

cxamined

(GOLI) - GRADE -
HQRXEXLAPPLYOOOOQISBA B - HUMAN HAIR,

ENTERPRIES [M23 UNWORKED, progeeds  pre

examined for approval.

Note :
(i) Deferred cases: Cases shown as deferred imply that approval is pending for want of
comments/NOC from the concerned Technical Agencies | requirement of additional

information/clariﬁcation from the applicant firm or necessary examination of specific
documentry evidence of the firm .




(i) Approved cases: Cases which ot approved by EFC are issued export authorisationg by
DGF’I‘(qus.) to the firm(s). As per Appendix 2K of FTP—QOIS—QO, the fee for obtaining export
license is Rs. 1000/ - only (per application) irrespective of itcm/quantity/ FOB value ete.

(iii) Approved Post-facto: Cages shown as A roved post-facto imply that approval against
those cases have already been issued by DGRET (Hars), with the approval of Chairman, Erc in
terms of Parg 2.51(c) of HBP (Handbook of Procedure 2015-20). In order to facilitate export,
Para 2. 51 gives power to Chairman, EFC to issue authorization in those cases, which haye
been discussed by EFC at least once in previous meeting and 8ot deferred, ang where NOCs i
recommendations haye been received subsequenﬂy from the concerned agency(ies) with ng
divergence in views. However, such cases, shall be brought before EFC in its subsequent

meeting for approval on ex-post facto basis.

(iv) Dropped. Cases shown as Dropped imply that the firm is not Tesponsive to the queries of
DGFT or to the concerned Administrative Mim’stry/l)cptt. and has not furnished
documents/ information/ clarification ag called for despite reminders. Such cases are dropped
from active agenda of EFC. Howevcr, the casge can be reopened once the documents are
received from the firm with fresh date of application.

(v) Rejected. Cages which are shown as Rejected imply that the EFC, after consultation
with the Administrative Ministry / Deptt., decided not to grant authorisation due to reasons
such as, pProposal not Supported by the concerned technical agency. No further Communication
will be issued by DGFT(qus) in such cases. However, the firm ¢an request for review of the
decision of the Committee before DGFT.

(VI) Closed. Cases which are shown as Closed imply that the LFC, after consultation with
the Administrative Ministry/ Deptt. hag decided tg close the case due to the reason that the
Proposed item to be €Xported is Free’ a5 per the present ITC (HS) Export Policy, 2018 ang does

not require licence from DGFT.
*kdkhkk




